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CENTRAL AMINISTRATIVE TRIBUNAL
PRING IFAL BENZH : N2W DELHI

C.C.P. NO. 95/91 in ~ Decided on : 20.1.1992

Frem MNarayen & Ors. ) oo Petiticners
-\V/2LSUS =

S, M. Vaish & Ors. v Respondents

CCRAM

HON'BIE M. JUSTICE V. 5. MALIMATH, CHAIRMAN
HON'BLE FR. P, C. JAIN, MEMBER (A)

Shri 8. K. Sawhney, Counsel for the Petiticners

Shri C. N. Moolri, Counsel for the Respondents

ORDER (CRAL)
(Hont*ble Mr. JusticeV. S. Malimath, Chalrman) :

In Qiew of the submission of the learned counsel
for the respondents that the judgment of the Tribunsl
has since been complied with, these proceedings'are
drepped and the rule is discharged. No costs.

( P. C. JAIN ) ( V. S. MALIMATH ) -
o MEMBER (4) ' CHAIRNAN



